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MATTERS UNDER RULE 377
(i) R eported D ecision  o f  C o n tr o lu h  
ly e n e r a l  or A cco u n ts  t o  Com 
p u terise  th e  C o m p ilation  or 

A cco u n ts

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir, I beg to move a 
matter of urgent public importance 
under Rule 377. It is a matter of 
great concern that the Comptroller 
General of Accounts has decided to 
computerise the compilation of accounts 
with effect from the monthly accounts 
for April 1978 onwards. This has na
turally caused wide-spread protests 
and resentment among all sections of 
employees. The introduction of the 
system of computerisation will affect 
very seriously the future of the em
ployees and their job security, apart 
from affecting job potential in future. 
Introduction of computer by the pre
sent Government goes wholly against 
the promises of the Ruling Party 
Although it is now being said that 
computers will be introduced in a 
limited way for the present, it will 
inevitably resume greater proportions 
sooner than later. The employees of 
the Organisation naturally are appre
hensive of total blockade of promotion
al prospects which even now stand 
jeopardised by reason of the policies 
pursued by ihe Government. It is a 
matter of grave concern that in our 
country where there is a very large 
number of unemployed people, labour 
saving devices should be adopted which 
will seriously aggravate the gravity of 
unemployment situation. The Govern
ment while assuring full employment 
within a period of 10 years, is taking 
recourse to introduction of sophisticat
ed gadgetry which ultimately is bound 
to create more unemployment It is 
understood that the employees have 
already sent telegrams to the Prime 
Minister and the Finance Minister in 
this regard and also protested against 
the decision to introduce computers. I 
request the Government to immediately 
issue instructions to stop introduction 
of computers and also to take an early 
decision to reverse the scheme which

was introduced during the Emergency 
to separate accounts from Audit

(ii) Nerd f o r  S u p p ly  o f  d y n a m o s
AT FIXED PRICE TO FARMERS
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MR. SPEAKER: It seems you have 
added a lot in your statement. No, that 
is not permissible.
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(u i)  R fported Is s u f  of licences to 
BIG BUSINESS HOUSES
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MR SPEAKER That list should not 
be read out
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MR SPEAKER Mr Pas>wan that 
portion has been deleted
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